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IN THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 498/2024

IN THE MATTER OF:

SHRICHAND ..APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS
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S.No. Particulars Page
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1 REPLY ON BEHALF OF RESPONDENT NO. 20 (M/S

2-5
BABA BRICKS FIELD) ALONGWITH AFFIDAVIT

2 A copy of inspection report is annexed herewith as
ANNEXURE-1. 6-10

3 A copy of the Consent to Operate is annexed herewith as
ANNEXURE-2. 11

4 The Stack Monitoring Report is annexed as ANNEXURE-3. 15

5 The lease agreement is annexed herewith as ANNEXURE-4. 1510

6 The GST registration certificate is annexed herewith as
ANNEXURE-S. 20
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 498/2024

IN THE MATTER OF:

SHRICHAND ..APPLICANT
VERSUS

STATEOFUTTAR PRADESH & ORS. ..RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 20 (M/S BABA BRICKS
FIELD)

1. It is humbly submitted before this Hon’ble Tribunal that the Respondent
No 20, M/s Baba Bricks Field has been operating lawfully and in
compliance with the applicable environmental regulations. The
Respondent operates a brick kiln located at Khasra no. 66, Village Badha
Bangar, Chata, District Mathura, Mathura-281403

2. The Hon’ble Tribunal, vide its order dated 06/05/2024, directed an
inspection of the Respondent’s brick kiln premises. In compliance with the
said directions, a thorough inspection was conducted on 31/07/2024 by the
Regional Officer, Uttar Pradesh Pollution Control Board (UPPCB).

3. It is further submitted that the said brick kiln is installed on the zig-zag
system. A chimney of about 30 meters height is installed on the referenced
brick kiln which is in accordance with the prescribed standards. During
inspection, biomass (turi) was found collected as fuel at the brick kiln. A
copy of inspection report is annexed herewith as ANNEXURE-I.

4. It is further submitted that to control the dust generated due to vehicle
movement at the brick kiln, arrangement of water tankers has been made
for sprinkling water. To reduce dust in the premises of the brick kiln, at
some places, brick pieces have been used on the floor to convert the raw
road into a paved road. Tree plantation work was also found around the

brick kiln.
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. That the present reply is being filed on behalf of Respondent No 20, M/s
Baba Bricks Field situated at Khasra no. 66, Village Badha Bangar, Chata,
District Mathura, Mathura-281403The Respondent has been operating
lawfully, having secured all requisite permissions and consistently
adhering to environmental norms. The kiln operates within its authorized
production capacity of 20,000 bricks per day, adhering to both air and water
pollution control standards. The Respondent has been granted a wvalid
Consent to Operate (CTO) by the Uttar Pradesh Pollution Control Board
(UPPCB), which is valid until 31.07.2029. This certification affirms the
Respondent's lawful operation and compliance with pollution control
regulations. Furthermore, the Respondent has adopted Zig-Zag firing
technology for its operations, as required by the Ministry of Environment,
Forest, and Climate Change's notification, and has installed a 30-meter-
high chimney with a platform and porthole for air monitoring. A copy of
the Consent to Operate is annexed herewith as ANNEXURE-2.

. Itis further submitted that the brick kiln has submitted the stack monitoring
report of the chimney, which is in conformity with the standard Septic tank
/ soakpit installed for treatment domestic effluent generated from brick

kiln. Respondent operates in adherence to prescribed air pollution control
standards. The Stack Monitoring Report is annexed as ANNEXURE-3.

. It is further submitted that the Respondent operates on a leased land, and
the lease agreement has been executed in accordance with the relevant legal
provisions. The lease agreement is annexed herewith as ANNEXURE-4.

. It is further submitted that the Respondent is duly registered under the
Goods and Services Tax (GST) Act and complies with all taxation
requirements. The GST registration certificate is annexed herewith as
ANNEXURE-5.

. Additionally, it is submitted that the Respondent’s Consent to operate
under the Air and Water Acts has been periodically renewed, confirming
ongoing compliance with environmental regulations.

10.1t is further submitted that the Respondent has ensured compliance with all

statutory obligations as per the directives of the Uttar Pradesh Pollution
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Control Board. The Respondent adhered to all required conditions under
the applicable environmental regulations and operational guidelines.

PRAYER

In light of the above submissions, it is most respectfully prayed that this

Hon’ble Tribunal may graciously be pleased to:

1. Dismiss the Original Application No. 1296/2024 as being
devoid of merit; and
2. Pass such other or further orders as may be deemed fit and

proper in the interest of justice.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 498 OF 2024

/ N THE MATTER OF:
5 SHRICHAND
g _..APPLICANT
Vs.
STATE OF UTTAR PRADESH & ORS.
___.RESPONDENTS

AFFIDAVIT
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1l conversant with the facts of the present case and as

1. ThatIam posted as stated above and we

such competent to swear this affidavit before this Tribunal.

2. That the accompanying reply has been drafted by our counsel upon my instructions.

3. That the contents of the accompanying reply are true and correct and the knowledge has been

derived from official records and nothing material has been concealed therefrom.
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the foregoing affidavit are true and correct to the best of my knowledge and no part of it is false and
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To,

The Registrar,
National Green Tribunal
Principal Bench, New Dalhi.

Subject- Factual and Action ta ri in compliance of order dated 06.05
498/2024 “Shrichand V/s State of U.P. & Ors.

Respected Sir,

In the above noted case, Hon'ble Tribunal has given direction as below :-

“In this Original Application, the Applicant has raised the grievance against lllegally operating Brick Kilns
in district Mathura. Submission of counsel for the applicant is that Mathura falls between the NCR and Ta)
Trapezium Zone (TTZ) and the respondent brick kilns are operating In the densely populated area by using
hazardous waste llke spent organic, solvent, oily residue, pet coke, filter press cake, plastic rubber, leather
waste etc. as fuel and affecting the ambient air quality, Learned counsel for the applicant has also referred to
the list of brick kilns against whom the closure orders have been passed filed on page no. 124 of the paper book
and has submitted that inspite of the closure order the respondents brick kilns are operating. He has also
submitted that the respondent’s brick kilns do not have the €TO and they are not following the requisite
norms.”

In the above case all mention Brick Kiln (i.e. 1-M//S Jai Shri Ram Bricks Industry, Khasra No.-371, Ujhani
Bangar, Chhata, Mathura, 2-M/S Shri Gopal Bricks Industry, Khasra Ne.-357, Ujhani, Chhata, Mathura, 3-M/5
Shri Dauji Maharaj Bricks Industry, Khasra No.-258 , Ujhanl Bangar, Chhata, Mathura, 4- M/5 Shri Ganesh Bricks
Industry, Khasra Mo.-716,718, Bukhrari, Chhata, Mathura, 5- M/S Haribaba Bricks Industry (Old Name M/s
Ganesh Bricks Industry), Khasra No.- 226 , Ench, Chhata, Mathura (Actual Name- Urban Bricks Udhyog), 6 M/5
Pari Bricks Industry, Khasra No.-50, Ench, Chhata, Mathura [Actual Name- Pari Bricks Udhyog), 7- M/5 Jal Baba
Mohan Ram Bricks Udhyog, Khasra No.-218, Ujhani Bangar, Chhata, Mathura, 8- M/5 Jai Falari Bricks Udhyog
(Old Name- M5 Krishna Bicks Industry) , Khasra No.- 215 A, 213, Ench, Chhata, Mathura [Actual Name- lay Baba
Falari), 9- M/5 55 Bohre Bricks Industry, Khasra No.-254, Ujhani, Chhata, Mathura (Actual Name & Address- 5.5.
Bohare li Ent Udyog, Khasra No.-245, Ujhani, Chhata, Mathura], 10- M/S Jai Durge Maa Bricks Industry, Khasra
No.-621, Bda Bangar, Chhata, Mathura, 11- M/5 Madhavdas Bricks Industry, Khasra No.-194, Shajadpur Bangar,
Chhata, Mathura, 12- M/5 5ai Baba Bricks Industry, Khasra No.-116,117,118, Moghai Bangar, Chhata, Mathura,
13- M/S Pahat Bricks Industry, Khasra No.-28/2, 29/2, Bda Bangar, Chhata, Mathura, 14- M/S Baba Bricks Field,
Khasra No.-231, Shernagar Bore, Chhata, Mathura, 15- M/5 Kishori Bricks Industry, Khasra Mo.-262, Shernagar
Bangar, Chhata, Mathura, 16- M/S Baba Bricks Field, Khasra No.-66 , Bda Bangar, Chhata, Mathura, 17- M/S
Bohre ji Bricks Company, Khasra No.-353,170, Bangar, Chhata, Mathura, 18- M/S Shri ji Ent Udhyog, Khasra No.-
33, Ujhyani Bangar, Chhata, Mathura, 19- M/5 Shri Ram Ent Udhyog, Khasra No.-26, Ujhyani Bangar, Chhata,
Mathura, 20- M/S Patel Ent Udhyog, Khasra No.-122, Rampur Bangar, Chhata, Mathura{ Actual Mame- Patel
Bhatta Company)) are situated in Tehsil-Chhata, District-Mathura, which not falls in TTZ area. Inspection of all
brick kiln has been done by this office and it is found that no brick kiln in used hazardous waste like spent
oganic, solvent, oily residue, pet coke, filter press cake, plastic rubber, leather waste as fuel, Brick kilns are using
only blomass as a fuel. Details information In annexed in annexure No.-1. Along with complete inspection report
is annexed in Annexure no.-2",

Accordingly a factual Action taken report is being submitted with the present letter for kind perusal and
further action in this regard.

Your faithfully,

Enclosure-As Above,
Region@t Officer
C.C -
1, District Magistrate, Mathura.
2, Member Secretary, UP Pollution Control Board, Lucknow,
3. Chief Envirenmental Officer (CEQ-4), UP Pollution Control Board, Lucknow. j_,,.-#
4. Chief Law Officer, UP Pollution Control Board, Lucknow. Reglonal Officer
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Status of Brick Kiln Mentioned in 0.A, NO.-498/2024

5. NO. Name of Bricks kiln Consent Status | Action against Bricks kiln Remark

M/S Jai Shri Ram Bricks Industry,

1  |Khasra No.-371, Ujhani Bangar, |Up to 31-07-2029 - Complied
Chatta, Mathura
M/S Shri Gopal Bricks Industry, 'ﬂfﬁ‘;’: g{mm“ o

2 |Khasra No.-357, Ujhani, Chatta, No dated 31.12.2023 of Mot Complied
Mathura Rs. 10,00,000/-
M!S Shri Dauji Maharaj Bricks 1“3":: S{E‘Ehﬁ:j

3 |Industry, Khasra No.-258 , Ujhani Mo PO £ Not Complied
Bangar, Chatta, Mathura dﬂt?ﬂ: '1'51&2}%‘,23 9
M/S Shri Ganesh Bricks Industry,

4 |Khasta No.-716,718, Bukhrari, No E'“E:"lmﬂ;:f;;;’;;; °% | Not Complied
Chatta, Mathura i
M/S Haribaba Bricks Industry{Old
Name- M/S Ganesh Bricks

5  |Industry), Khasra No.- 226 , Ench, [ Up 1o 31-07-2029 - Complied
Chatta, Mathura { Actual Name-
Urban Bricks Udhyog)
M/S Pari Bricks Industry, i e

¢ |KhasraNo.-50, Ench, Chatta, - Closure Order Issued on E;“""‘ :d’“b‘: : ﬂf
Mathura (Actual Name- Pari dated 29.03.2022 i -
Bricks Udhyog) i
MJS Jai Baba Mohan Ram Bricks Cﬂff‘d” '““‘;C“

7 |Udhyog, KhasraNo.-218, Ujhani Mo s Mot Complied
Bangar, Chatia, Mathuca imposed ou dated

’ ’ 31.12.2023 of Rs.10,00,000/
M/S Jai Falari Bricks Udhyog
{Old Name- M/S Krishna Bicks
Closure O

8 |Industry), KhasraNo-2154,213,)  No T ated 29,03 0ma @ | Not Complied
Ench, Chatta, Mathura (Actual =
MName- Jay Baba Falari)

7




Status of Brick Kiln Mentioned in O.A. NO.-498/2024
5. NO. Name of Bricks kiln Consent Status | Action against Bricks kiln Remark

M/S S8 Bohre Bricks Industry,
KhasraNo.-254, Ujhani, Chatta,

9 |Mathura (Actual Name & Address- No m”:“ﬂ&”;:‘;’;ﬁff on | Mot Complied
5.8. Bohare Ji Ent Udyog, Khasra s
MNo.-245, Ujhani, Chhata, Mathura)
M/S Jai Durge Maa Bricks Closure Order Issued by

10 |Industry, KhasraMNo.-621, Bda Mo HO, EC issued on dated | Not Complied
Bangar, Chatta, Mathura 31.12.2023 of Rs.6,37,500/-
M/S Madhavdas Bricks Industry, Closure Order Issued by

11 |KhasraNo.-194, Shajadpur Bangar, No HO.EC issued on dated | Not Complied
Chatta, Mathura 31.12.2023 of Rs.2,25,000/-
M/S Sai Baba Bricks Industry, Closure Order Issued by

12 |KhasraNo.-116,117,118, Moghai No HO. EC issued on dated Not Complied
Bangar, Chatta, Mathura 31.12.2023 of Rs.6,75,500/-
M/S Pahat Bricks Industry, Closure Order [ssued by

13 |KhasraNo.-28/2, 29/2, Bda No HO. EC issued on dated Not Complied
Bangar, Chatta, Mathura 31.12.2023 of Rs.6,75,000/-
M/S Baba Bricks Field, KhasraNo.-

14 |23], Shemagar Bore, Chatta, Up 10 31-07-2029 - Complied
Mathura
MJS Kishori Bricks Industry, Clt:::lmr: g::dﬁ. Issued as

15 |KhasraNo.-262, Shernagar Bangar, No Vel mn, X Bpoind au Not Complied
Chatta, Matt dated 31.12.2023 of

Rs.4,00,000/-
M/S Baba Bricks Field, KhasraNo
; -07- - i

W Y Bds Danges, Chints, Miburs |20 2 17072029 Complied
M/S Bokiie 55 Bricls Couipii, ﬁ:ﬁ':: g;f;' I“'”:: s

17 |KhasraNo.-353,170, Bangar, No R iR | ok Dot
Chatia. Mathurs dated 31.12.2023 of

' Rs.10,00,000/-
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Status of Brick Kiln Mentioned in O.A. NO.-498/2024

Name of Bricks kiln

Consent Status

Action against Bricks kiln

T
Remark

M/S Shri ji Ent Udhvog,
KhasraMNo.-33, Ujhyani Bangar,
Chatta, Mathura

Up to 31-07-2029

Complied

M/S Shri Ram Ent Udhyog,
KhasraMo.-26, Ujhyani Bangar,
Chatta, Mathura

Up to 31-07-2029

Complied

20

M/3 Patel Ent Udhyog, KhasraNo.-

122, Rampur Bangar, Chatta,
Mathura Actual Name- Patel

Bhatta Company))

Up to 31-07-2029

Complied

%,

v

Premamm—
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ANNEXURE 2
I . . ard
e Uttar Pradesh Pollution Conti Ql BO, T eknow-226010
“\"I . Building. No TC-12V Vibhuti Khand, Gomti Nagar. LUCKIOW==2
3y VAN (= ' sowww L uppeb.e
TPy b Phone:0522-2720828.2720831. Fax:0522-2720764. Email: info@uppeh.n. Website: www uppeb.com

YR T Date: 28/02/2024

203837/UPPCB/Mathura(UPPCBRO)/CTO/both/ MATHURA/2024
To,
M/s
BABA BRICKS FIELD e
KHASRA NO. 66 VILLAGE BADHA BANGAR TEHSEEL CHHATA | Apphg%}st(l;;'; 91f,' |
DISTRICT MATHURA,MATHURA,281401 'l Ll st

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (C(.)HSOlidi'ited
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to BABA BRICKS FIELD located at KHASRA NO. 66 VILLAGE BADHA
BANGAR TEHSEEL CHHATA DISTRICT MATHURA,MATHURA,281401. subject to the provisions
of the Water Act, Air Act and the oeders that may be made further and subject to following terms and

conditions :-

11

1. This CCA BABA BRICKS FIELD granted for the period from 23/02/2024 to 31/07/2028 and valid for

manulacturing of following products.

!S Product Quantity Unit - ]
‘No ;
| Brick-20000 Pcs/day [20000 Numbers/Day __i

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of eftluent discharge (KLD) :-

| Kind of Effluent Quantity(KLD) | Treatment facility Dischargewi)oint !
| ] ;

Domestic 1.0 KLD Septic Tank

j

(ii) Trade Effluent Treatment and Disposal :-The uppl.icunt shall operate Effluent Treatment Plant consisting
Ofp,-jnmry/secondary and lemzlry. lrcul‘nni:nl as s reqL'ured with reference to influent quantity and quality.
In case of stoppage of functioning ol ETP, prfxluc}mn has to be stopped immediately and this Board has 10
be intimated by fax/phone/email with a reportin ths.regurd to be dispatched immediately.
(iii) The ireated effluent chall be recycled .lo the maximum exlcnl~ and s'hould be reused within the premises
e treated effluent shall meet (o the following general and specific standards as

. s - Quality of th

- wardening etc. Que v , . e o

for g8 bed under Enyironment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
yed un ‘

prescri
Industrial Effluent Quality Standard
S No B Pill"il_lll_e_t_(i o __i o _'SIZLI_](-I_;_“-E]MH—_
. The applicant shall provide comprehensive STP as is required with

~Djsposal - _ e R _

D{\m\“y In case ol stoppage ol functioning o' STP, production has 1o be
:l l ' ia . R . . . .

$ g fax/phonesematl with a report in thic reoard tes bna
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ANNEXURE§

EVERGREEN ENVIRO TESTING LLP

Address : Plot No. 047, 1st Fioor, Block-F, Surejpur, Site-B, Industrial Area, Greater Nolda,
Gautam Buddha Nagar, UP.- 201306

Ph. : 01204950379, 7428487870, Mob. : +81-8010087998, 9643079162, 7982197942

Email |0 : evergreeniab03@gmail.com, Info@evergreeneciab.com, Websiis s Www.evergreeneciab.com

TC-1273%

TEST REPORT

rEsil WS BABA BRICK FEILDS
il KHASRA NO. 88 VILLAGE BADHA BANGAR TEHSIL
CHHATA DISTT. MATHURA, U.P. 281401
" Sample Identification No. - * | EETR/E/250524/031
Test Report No. & Date EETR/E/250524/031, DATE: 30.05.2024
fing Method : | As parCFEB_H:rm's
Sample Description ) ¥ Stack Emission =
Sample Collection Date : | 25.05.2034
Sample Collected by : | EET Representative
| Date of Sampie Recaipt : |'25,05.2024
Analysis Duration 25,05.2024 Te 30.05.2024 ot
AMALYSIS RESULT
Faferencs : EF Actsbd
Eampled By : EETR
Hema of Planl & Sedtion : Stack Emiasion (Brick)
Eméssion sourca - Brick kiln (20,000 Brick fday)
Mormal Operating Schadule . AS & whien reguined
Type of Chimney (Acc Meatal) = Brick
Type of Fusl : Agro Fusl
Stack Hoight in Metar from Ground Love! (mir) 30
Diameter of Stack mir. 4 ::.:
Sampling Duration {min) :
Pwpuk::lmm - Assagsment of Pollution Lésad
Morstoring ¢ PR, Mo, Co, Sox
Stack {=C) 1382
Ambiend Temperature (~G) . 40.8
vamsmm Whir :in.mm 114
of Emi ) i
APCSH g I0 Fan with Settling Chamber
|
B, ND, PARAMETERS UMITS RESULTS Eﬂﬂﬂlﬂﬂ TEST METHOD |
e s AS PER CPCE
1. | Paticulate Matier (PM) mgMNm? a52 750 I8 : 11255(P-1)
2. | Oxdes of Narogen mg/Nm?* 45.98 Mot specihed | 15 : 11255(P-T)
3. | Garbon Moncuide (as CO) 8 by Vel. 0.29 1.0 IS : 132701942
4| Bulphur Dicxide = mg/Nm? 18.02 Notspecified |15 . 112680P2) |
¢ Evergreen Enuiiz isslng LLP
) e
: By
SHIVANI PUNDIR Authorised Signatary
Chprte= Kumar Singh

Hata ;1. The resul fsted reter only 0 b2 Tested sbmples and applcatily perameters.

2. Perishable semples will bo destroyed afer 15 days of sampling,

3. This report cannol be used &3 enidance in e court of law and cannot ba used I gt or ful in sy misdis withoul prior permission,

4, Subject o Gr, Molda Astedicton.

An 150 9001: 2015, 150 14001 : 2015, 45007 : 2018 Environmental Laboratories
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R | ANNEXURE 5

-Gove_rnment of India
Form GST REG-06 -
[See Rule 10(1)]

Registration Certificate

Registration Number : 09AAVFB9724F1ZX

I.  [Legal Name BABA BRICKS FIELD
2. |Trade Name, if any BABA BRICKS EIELD
3. |Constitution of Business ‘| Partnership -

“4.  |Address of Principal Place of
Business

Uttar Pradesh, 281403 -

KHASRA NO 66, KHATA NO 51, VILLAGE BARHA
" |BANGAR, VILLAGE BARHA BANGAR, CHHATA, Mathura,

5. |Date of Liability 01/09/2020
6. |Period of Validity From 01/09/2020 |To " |Not Applicable
7. Type of Registration Regular '

8. Particulars of Approving Authority |Uttar P_radésh

Signature

Name = °

Gulab Chandra

- | Designation

Assistant Commissioner

| TJurisdictional Office

Kosikalan Sector

9 Date of issue of Certificate

istrati ificate is re
Note: The registration certifica

m genérated digitally signe

. e cvste
his is 2 8Y$ i~
Thi nal'auth"”‘y'

th'cjurisdi"ﬁ"

12310912020

quired to be prominently displayed at all places of business in the State.

d Registraﬁﬂﬂ Certificate issued based on the approval of application granted on 23/09/2020 by

20
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 498 OF 2024

IN THE MATTER OF:
SHRICHAND

...APPLICANT

Vs.
STATE OF UTTAR PRADESH & ORS.

...RESPONDENTS
KNOW AL RE

ke above named Applicant do hereby appoint

YASH VARDHAN KAUSHIK
(D/5882/2022)
ADVOCATES
W-6, TIGER LANE, SAINIK FARMS 110080
) PH.: 9990226669, EMAIL: YASHVARDHANKAUSHIK97@GMAIL.COM
(hereinafter called the Advocate/s) to be my/our Advocate in the above noted case and authorize them:-

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tried or heard and also in the Appellate Court including High Court subject to payment
of fees separately for each Court by mefus.

To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may
be deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage.

To file and take back documents, to admit and/or deny the documents of the opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw and receive monies, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution of the said case.

To appoint and instruct any other legal practitioner or person authorising him to exercise the
power and authority hereby conferred upon the Advocate whenever he may think fit to do so and sign
the power of attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes.

And I/We undertake that I/We or my/our duly authorised agents would appear in Court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We the undersigned do hereby agree not to hold the Advocate or his substitute
responsible for the result of the said case. The adjournment costs whenever ordered by the Court shall
be of the Advocate which he shall receive and retain for himself.

And /We the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to paid to the Advocate remain-ing unpaid he shall be _entitled to withdraw from the

prosecution of the said case until the same is paid up.. The fee §ettled is only for the above case and
above Court. I/We hereby agree that once the fee is paid I/We will not be entitled for the refund of the
same in any case whatsoever and if the case prolongs for more than 3 years the original fee shall be
paid agall:] b\{qr,ll]_:;;s WHEREOF I/We do hereunto set my/our hand to these presents the contents of
which have been understood by me/us on this____day of, 2025 Accepted subject to the terms of fees.

L to | h th
R A iy oy Wy IO 4.

ADVOCATE —
(\ (#

PN
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